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Shri Karunakar Rath 	•.. pp1icarxt 

- ye rs us 

!Jnicn of India and others •.. 	espondents 

For the Applicant 	... M/s. A.K.Misra,3,K,Das, 
S .B.Jena, Advocates, 

For the Respondents ,•. Mr,J,.Mjsra, 
Addl.St,Counsel ( Rly.) 

CORAN: 

TI-it, 	NLJRE 	MR. K.P.ACHRyA VIC CHAIRMAN 
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The Petitioner challenges the order passed 

by the competent authority transferring him from 

Rhurda Road to Khargapr. 

2. 	Petitioner is a Post graduate teacher 

working in the KLjrda Higher Secondary School, 

rtitioner has obtained post graduate degree in 

the subject of zoology and the grievance of the 

oetitioner is that he has been asked to teach 

9io-Science and e%tld not possible to teach 

Bjo...scjence as the petitioner acquired p v4'rte ' 

~,,'in the Subject of Zoology, 
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2. 	I have heard Mr.Aswini Kurnar Misra learned 

counsel appearing for the petitioner and Nr.D,N. 

Misra learned kditioria1 Standing Courisel(Rly.) 

It is not possible to ascertain as to whether 

Bio-Scince is t he part of the subject in the 

co1oqy.There fore, rightly Mr.swini Kumar Misra 

1rned counsel appearing for the petitioner 

submitted that his client would make a represen 

tation to th higher authorites for considring 

this aspect and to quash the order of transfer. 

I have no objection if such application is filed 

but it should be filed within 15 days from today 

and within 30 days therefroni,the competent 

authority should dispose of the representation. 

Till final orders are passed by the 

cc otent authority,the petitioner should not be 

disturbed from Khurda Road, 

Thus, the application is accordingly 

diss eci of iL: vino the parties to bear their own 
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ICE -CHAIRMAN 

antrii k.ministratjve Tribunal, 
Cuttack Bendh, Cuttuck/K.Ibhanty 
27.7.93. 
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